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[The Deputy Chairman.]

In order to be able to complete this
business the Committee further recommended
that the House might curtail its lunch recess
by half-an-hour and sit till 6.00 p.M. every
day. It was also further recommended that
there should be sittings of the House on
Saturday, May 11 and Monday, May 13.

SHRI BHUPESH GUPTA (West Bengal):
About this suggestion made by the Business
Advisory Committee, again it seems that the
Government was not clear In its mind as to
the nature of the business it might bring.
Some of the things are not given sufficient tie,
maybe due to the fact that they want to close
it by 13th May. When it is a question of
choice between extension of the House and
doing justice tt) the subject I think preference
should go to the items under discussion rather
than restricting the time for their discussion
simply to avoid extension. I think the Govern-
ment should consult with others and find the
best way out.

SHRI ARJUN ARORA (Uttar Pradesh) :
Madam, some of us have given notice of
motions fo consider the communal situation
in the country. A number of riots have taken
place and the situation is even today not
satisfactory. I request you to please find some
time for consideration of those motions.

THE DEPUTY CHAIRMAN: Anyway,
what the Business Advisory Committee has
decided I have put before the House.

SHRI BHUPESH GUPTA: The
Covernment should itself initiate a discussion
on this. For example, the Government can
move a motion that the communal situation In
the country be taken into consideration be-
cause if it is a Government motion well, it has
a different connotation. A.s far as the
Resolution is concerned, our second
Resolution is there but I do not know if it will
at all come up. I hope it will come up. But
apart

[ RATYA SABHA ]

Provisions relating to 1006
form of Gowt, in
States

from that I think it is time that Parliament
gave full thought to the communal problem
so that from the discussions here concrete
proposals may emerge for facing the
situation. Madam, it is not at all a party Issue.
All of us are concerned, those who believe in
secularism, and I think the floor of the House
should be utilised for an open exchange of
views in order that certain steps may be taken
by the Government.

THE DEPUTY CHAIRMAN: Now we get
on to Resolution. Mr. Khaitan.

RESOLUTION RE APPOINTMENT OF
A COMMITTEE TO REVIEW
CONSTITUTIONAL PROVISIONS
RELATING TO FORM OF GOV-
ERNMENT IN STATES

SHRI R. P. KHAITAN (Bihar): Madam, 1
move the following Resolution:—

"This House is of opinion that in view 'of
the political developments in some of the
States since the last General Elections
leading to administrative instability, a
Committee of Members of Parliament
representing  different political parties
should be appointed t° review the
provisions of the Constitution, particularly
the provisions relating to the form of
Government in the States, and make
recommendations  for appropriate
changes."

SHRI BHUPESH GUPTA
Bengal): May I make an
appropriate changes."

THE DEPUTY CHAIRMAN: Let him
move it.

SHRI BHUPESH GUPTA: He has moved
it.

(West
enquiry for

THE DEPUTY CHAIRMAN: Let him
finish his speech; he has not spoken.

SHRI BHUPESH GUPTA: Before he
makes his speech I want to enquire. .
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THE DEPUTY CHAIRMAN: That is for
hirn. Do you want to finish your remarks first
or would you like him to raise his query now?

SHRI R. P. KHAITAN: Let me speak.

THE DEPUTY CHAIRMAN: That is what
I thought. Let him speak first.

SHRI BHUPESH GUPTA: What I had to
ask would perhaps have helped the
discussion. Anyway, it is all right.

SHRI R. P. KHAITAN: Madarn, the
Fourth General Elections brought within their
trail two problems or peculiar features. While
the people exercised their franchise fearlessly
and freely, they could not at the same time
give clear verdict in some of the States at
least for any party which could administer
their States for the full term of five years. To
this was added the grave political problem of
defections or floor-crossing or what i now
called the politics of Aya Ram and Gaya
Ram. The very fabric of parliamentary
institutions of some of the States was shaken
and men who have the good of the country in
their hearts started thinking whether some-
thing should not be done to devise a method
whereby we can combine responsible and
responsive executive with stable and strong
administration.

Some of the facts and figures are revealing
'of the effect defections have caused on the
political stability of the major States of India.
Since the General Elections in February last
thirteen Governments have fallen culminating
in three States coming within the President's
Rule and the fourth one is also nearing
thereto. And two others, namely, Bihar and
Punjab, are somehow carrying on. In this
process of defections are involved about 10
per cent of the legislators. That. is.to. say, 10
per cent of the members of the  State
legislatures
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have changed their loyalties and are
instrumental in shaking and throwing off
Governments.

I am not here merly to talk about
defections. The vice has been universally
condemned. A Committee is going info the
whole question and I shall not take more time
of the House on this aspect of the matter.

Another phenomenon which the last
General Elections gave rise to is about the
problems of Centre-State relations. Today the
question is increasingly asked as to whether
our Constitution can bear the gtrain of
Governments with different political and eco-
nomic ideologies co-existing within its frame,
without impairing national integrity, without
disturbing the growth of one nation. The
Constituent Assembly had envisaged tht
possibility uf this sort of conflict and had pos-
sibly armed the Centre with special powers,
such as for instance in article 356 which has
been invoked about a dozen times so far. As
long as one Party ruled both at the Centre and
in the States, there yas no difficulty of
adjusting the relationship, but in the 1967
elections the one-Party rule was broken. The
Congress retained power only at the Centre
and in a few States, but with reduced majori-
ties. The Parties in Opposition came together
to form 'United Fronts' with the avowed
object of keeping the Congress out of power
and succeeded in doing it in nine-ten States.
And we saw the strange spectacle of Com-
munists joining hands with those they had
always considered reactionaries. Soon they
realised that they cannot coexist. The internal
dissensions and inherent weaknesses soon
became evident and came to the surface.
While these coalitions of Parties with
incompatible political persuasions lacked
cohesion and unity of purpose, they were
determined to exercise their constitutional
rights. They embarked on policies which were
not in harmony ith those of the Centre. Some
were financially improvident and some others
even went against national interests.
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The new cult of 'gherao' in West
Bengal countenanced by the Government
and encouraged by a component of it,
unleashed indiscipline and lawlessness.
Many industrial establishments closed
down, unemployment nose and industrial
production declined. Defections and
counter-defections in Haryana and some
other States affected the stability of
governments and  paralysed their
administrations. But short of imposing
the President's Rule, the Centre could do
nothing to check these trends. It was
neither opportune nor within its
resources to attempt to 'discipline' half
the country and two-thirds of its
population. This had an unstabilising
effect on the administration and to save
democracy and to pull the States out of
the administrative mess, the Centre had
to intervene. An unexpected element
came into the picture, yhich further
aggravated the situation and instability in
the States of West Bengal and Punjab.
There the Speakers assumed to
themselves the role of Judges to
determine about the quality and legality
of the Council of Ministers. In fact, by
their acts, they precipitated the crisis
further and then the question arose about
the Speakers' powers. I am happy that the
Speaker of the Lok Sabha gave a right
guidance in time and showed the Speaker
his proper place. I hope that the
Committee I propose would go into this
aspect of the matter and examine de novo
the Speakers' powers under our
Constitution.

The power given to the President
under article 356 is, by its very nature,
temporary. About this power, Dr.
Kunzru, the then Member of the
Constituent Assembly, had said:—

"The Central Government will
have the power to intervene to protect the
electors against them-. selves."

This has come true, unfortunately
though. As soon as possible the normal
machinery of the States has tn be
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restored. Moreover, it is not a lasting
solution or panacea. Even after a mid-
term election, what guarantee is there
that a stable adminstration would
emerge? | am strongly of opinion that we
cannot afford to have the luxury of mid-
term elections and waste money just to
gratify the people who, by their deeds of
defection, have brought about a crisis. To
go on holding mid-term elections is to
give official recognition to political
opportunism. There should, therefore, be
no mid-term elections at all and if there
are defections and counter-defections,
those States should continue to be
brought under the President's Rule and
those States should go to the polls only
along with the rest of the country.

All these problems, therefore, need to
be studied. We cannot take that
constitutional provisions will, at all times
and under all circumstances, be the 'be-
all and end-all'. If it is not possible to
adjust or agree, the best way would be to
devise ways and means in the matter. We
shall have to re-examine our Constitution
afresh. Hence this Resolution of mine. I
am not one of those who indulge in
polemics as to whether our Constitution
is federal, quasi-federal or unitary. The
latest expression to describe our
Constitution is 'cooperative federalism'.
Whatever may be the theoretical
descriptions, the fact remains, a, a former
Chief Justice has observed:—

"The emphasis hereafter should be
more on cooperation than on control,
more on patriotism than ' on
authoritarianism, more on healthy
competition in the common interest
than on regimentation."

I do not want to enter into any
controversy as to whether we want a
strong Centre or strong States or a
healthy Centre and healthy States. What
I submit is that we do not want either a
strong Centre or a strong State, but we
want strong people, healthy people in
this country. Make the people strong
politically, eeconomi-
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cally, socially, educationally and so on. All
the other things will follow.

The tendencies which we are witnessing
today, fissiparous, communal, provincial and
parochial, have to be dealt with. We should
examine what is wrong with us. Then only it
is possible to supply a long-term remedy. We
are her, to serve the common weal and
common welfare. We are not worried about
what form of administration we devise. It is a
well-known adage; 'For forms of Government
let fools contest; w™*'" & administered best
is best.'

Whether we should have a parliamentary
system or the Presidential system, which is
now being advocated in some quarters, or
whether we should have a combination of
both, i.e., parliamentary system at the Centre
and the Presidential system at the States—
these are matters of detail and should be
considered objectively by the Committee,
which I have proposed.

SHRI BHUPESH GUPTA: Why not the
Birla system at this stage?

SHRI R. P. KHAITAN: That you can
explain. There is already a feeling that a
unitary form of Government should be
adopted in India in the interest of unity,
solidarity and stability of the nation. . We can

SHRI BHUPESH GUPTA: On a point of
order. May I know from you, Madam,
whether you have received any letter from
the hon. Member, who used to belong to the
Congress Party, that he has changed his
Party, because what he has been saying goes
against the declared policy and p-ogTamme
of the Congress?

THE DEPUTY CHAIRMAN': When you
speak, you can say that.

SHRI BHUPESH GUPTA: He is still in
the Congress Benches. Has he asked for a
change of seat or something like that? He
should come to the Swatantra Benches.
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THE DEPUTY CHAIRMAN: That is all
right.

SHRI R. P. KHAITAN: I ;m not going to
th, Swatantra Party.

THE DEPUTY CHAIRMAN: You have
nearly finished your time.

SHRI R. P. KHAITAN: We can also see
whether there can be polarisation of forces
and political align -ments, so that we may
have a two-Paity democracy. There are
advantages in that system, inasmuch as it
peimits a smooth change-over. In India it is
not possible to evolve it. Therefore, we must
radically alter our Party system, so that
defections do not take place and Parties can
be depended upon for some stability. The
floor crossing is really not a matter of
conscience, but a lust for power. I do not
want to enter into niceties like carpet
crossing, flood crossing, etc. The fact of the
matter is that all  crossings and
countercrossings should be put an end to, if
W, are serious to work democracy in' India. In
fact, I am prepared to go to the length of
saying that our thinking in the matter need
not be inhibited by the types or brands. We
should evolve our own pattern which will
combine the virtues of both and vices of none
and be capable of delivering the goods. Are
there any suggestions?" One suggestion
thrown is that an abiding solution would be
the creation of a large numbe" of units
linguistically homogeneous with greater
cultural and social affinity, with the authority
and functions of local government as in the
UK. but without the unnecessary
paraphernalia of Governors, Ministers, States,
etc.

Another which comes to mind is following
the Swiss pattern. The Swiss Constitution
seems to be the most democratic in the world.
It has never known the two-party system of
ins and outs, but always a
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[Shri R. P. Khaitan] coalition of
parties, free from party mandates which
cramp the freedom of the individual
legislators. Prof. Dicey observed that th,
Swiss Government was a "Board of
Directors appointed to manage the
concern of the Confederation in
accordance with the wishes of the
Federal Assembly".

Persons who studied the Swiss
Constitution say that it was remarkably
free from bitter party rivalry, gave no
opportunity fo, a poltical party to
distribute patronage to keep itself in
power, and was free from
professionalism and demagoguery in
politics and that the administration was
highly businesslike and efficient. In fact,
it was good government, which any
people anywhere want. To the extent that
the Indian Constitution approximates to
this description, it will approximate to
good government.

These are some of the suggestions
which readily ccme to jiy mind as
capable of solving some of the problems
facing the State administrations. In the
ultimate analysis, however, what is
needed is patriotism and national
integrity. We have to take people out of
the grip of poverty, ignorance and
disease. If that wiH is there, no form of
Constitution can come in our way. But if
that desire is not there, then even the best
Constitution devised by the best brains
cannot help wus. About the present
Constitution, Dr. Ambedkar had said, "If
things go wrong under the new
Constitution, the reason will not be that
we had a bad Constitution. What we will
have to say is that Man was vile". This is
true of every Constitution and any
Constitution. I therefore earnestly appeal
to this House that time has come for
giving a seri'ous and sincere thought to
this
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aspect. Otherwise history will blame us
that we did not act when fissiparous and
parochial tendencies were making their
headway. The Senas which have arisen in
some States— whether it be Shiva or
Gopal or Lachit, by whatever name it is
called—all these should be curbed il
necessary by the Sena of our country. Th,
recent troubles about borders, rivers and
grains, all these are a pointer to
parochialism and we must meet it and
evolve a national pattern so that the
aspirations of the largest number of
people are fulfilled.

The question was proposed.

THE DEPUTY CHAIRMAN: There is
an amendment by Shri Pitamber Das.

SHRI PITAMBER DAS (Uttar Pra-
desh): Madam, I *move:

"That after the words "adminis-
trative instability” the words "and
having regard to the role of the
Governors in relation to these
developments" be inserted."

The question was proposed.

Wt 347 fag (Troregrr) : wrAa
EREUIRIGIIR FACOTME e VI
HAA FATad T N7 2§ g sy
FIT £ | ATFAT H AW ATH WA
HOEHIY AW RIAT TET W ATHIE
AYHT FTAW BT TE F | HIW gad
7 W AF UF 90 & WA
¥ 4 & 42 wa™ # ag
1 az guwdi  fRww 7z faer o)
FTE & WgAT #@1z BgT % v g
qel 2 | 92 $aT WX §3F T4 49
TH A AT Z M7 AW qW T
FIAT T2 w7 W AT E fH omw gw
F faw afy S5 97 A aw A



1015 Appointment oj a
Committee to review
Constitutional

a1 & 173z Fwral Az w=a (%
Fg gaTer @ # 6 gardy aEiasd
FeATE ¥ A AT A3 WrAAAT AT
qrE e FT A F | W WAL AL 0F
oY @ H[or AT ATHA i ZAT
T fr 1 W gad qEowd
o qTE OF KT TE0E A2 T FLATHL AT
# agiman 2 e a1 3o FEi TEw
Frgar | wrg Af@s otz § oaie
q29r 21§ F1E T 79 ¥ F< a1 faiq
frar 2 7z 3w faa wig graq ¥ fao
w1% & v f@a g5 d 7z aaies
T WAL,  WAGAEAr, 77 F A9
AT ATAT FHEOT AT A A AET
AT ATHA TEAT AFAT 7 | HAT T
g AR FA T F A A
AAEFIA F, TF AAAT @1 AL AW FT
WiEA, 797 AT AEW, FRf w@ AR |
wdr uAmFr §5 famd o Far
ATEAT g1 W | 20 2T TIH#A 0 0 A9
g1 # A% war wiga fea awe
H040, TAFET AFAT  HTH ATHA AT
AT WY FET (H FATT TTAEAA FAIT
arT 37 AT AEF Az F A L
2, 3a% fafrezv ez <ia A% goAr
T FA BEFT TATNT F A
afai #§ wrewe d3 a7 7 AT H
A A g A wer =ve 2 Ry A
qd UF IR0 ACE AW H A T ATAT
qr fx wfagi #1993 737 T 93w
FITT-9a ¥ ZATAM(EA | I9 797 244
TR a7 w2 o oar f7owav
#f3dz & w4 ao-9F 7 AT ATAW
Famaq FaATHE FFFvaew F, fede
& #3997 &, ¢fr A7 7 7T F wgw ATy
g, fom¥ grr NI I FTETE T

ferfaeast eqrar-ag 747 & a9 | 4 fRT &
g fadza s g 5 far 5@
% froor gexz A2z faw o AT 0 A
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T, ATEE] TATHT & A7 45, I9 T97
qg A9 FEl FAT ATAT 3, A7 THEGTH
#r mir wfadz, saF afaaw, =
#feamn § fag . vaEr g & W
A% AgT AATA AT 74 A% T Tgi AT
T30 | 6T F7%E, A ¥ wraT
w1 wTZe ¢ gafaw amdw aee
FATY=AT 740 2 THET A 0G4 F747
g | amad ® Wi §H 419 B A% §
fF oI ® S oTEaE, qgdr W
WA faant g1 @0 & 9% &% 4 &9
ZOTe qifdaTiz & auer ATHT 39 Al
s F Ol

At & wowl e w7 @ fr
gt a3 faera g1 afed oie 72
garar faa dr Fzar &) 2fad os-
AT A ATAE F LT TR Aoy
TE 1 F1A F @0 74, FraF gaarst
¥ AT g AC E W A A agw
WA F 3T OATAA AF AN AT ¢
wHo Flo  HITo, AFH@ETT, o
Hte T Yo, AMATT, TATE #HIT
7zt 9% f& wda gegaiiz, mad
HEAL, AL FT AT AT F w0 q
aard w€ | A1 FT W TR foem
AT FZA ! AT FA AE AT FTAd
g1 73 £ 5 st9a1 F 937 wAs S
TAT 2\ TARISTOT AT, GAFTAT
AT, §F F A fa@r A g
19T 3R wAT fAmy a2 oF
qfqq warar | g A9 2
ACHTL | AT T ZAG A9 fows garg
A § | FATY AR izt oav
IAF 1T Az Hl lf.'gﬂ:l-'g'ﬁﬁ' ﬁb]‘r&i;a
w9 H AT | ARy G,
ATEEL WAL, T wiE o
e F Ffedz o fagad & fao
FH OH AT | AT ARG AT oy
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[= 24t Faz]
wer g€ A WS waw WAy s # fe
gaver qw st wmAr

wa § gdY faaes T A 30
730 TIF T4 Al FAH F 4 IAHI,
qist fafrerd § amwd qF &7 fam
a1 /Y7 fafqeee @ awt a9 ar 4
WG I W arerr Ay @A 14qT | Aoy
e f§ o7 g @1 @ & ar fafee
e fafese 7t #frae 7 LA (e
gz 1@ w1 AT FA S fadard &

ot grer 7 qger frwde it IudT
3P e o e 8, R e
aifgr | wfeq @1 £z g 9T
7E1 ¥, FAF] TF FAAT A H THT
far s 2 1 ora wfewfat & qar
& TAET Tw A 69 aE
A1 AR we & s fae fE
waw fafreze &1 ZHEE w9,
zafn za% Ay ag fowd &7 faa
™1 2 | FWA W oA #Er R
fufeal & adid a¢ T=v Z1oar W@y
E qEE T wA3 W FAA F, IA
qarfa® wAh g 1 W1 Eoftfa g
TIF FAT FT AEET AT, TAE I
F1¢ srHTd A8 41 a8 F¥g9 & faamy fw
waw fafrees a1 Zd6 M7 a1 A
war 47 fAEE awg ¥ ATE A0 TAE
far Frord &7 faam

WA AT 47 W T st aai &
uwoe fioo AF FT TF A T TEA &
frr srg &Y wf } | W omviE
faom T 1 Awn 2

THE A2 § oF Q17 geevfeay Ay
HITH ATHA IAATAT AEAT § | FATT
¥ faeAt % farefty v 9 7€ TR A A1
gafern azi 97 =7 faq & fa nfgfar
Aqry £ fon a1 9g A€ g

[RAJYA SABHA |

Provisions relating to1018
form of Govt in
States

T W A F At wfe A
ST ATE H A T FE K\ apErd
AT T AGT AATATAT A KT | 70
TINEATT TTHT FTFAT 2 wrafaw
F aw 7 ugAnw froegs &7 A9
A1ZE W7 MG qATE F At w ow
s 7 ey fenditz & wfumfo
A qE wEAT FHT K OG0T fHAT
AT FT GHA aeF FOA A1 Frafawa
AN FA A F1E AT AE AT wE
FAMT UF A AW § qTER 4@ 07
WE F, oW oft T3 § 4 | F vE
wig 4% gy A 1 vadew fowrdiz
F afawrdt 39% a9 @I wlv aw0
aaf faur o mrewr a7 w= WA 3
ST T KT q47 fF T 070 e I
Al A AR A48T T TAGHFT AT | AZ Al
uF a8, 5w Avy A & 7 faar
HTHT T HEAF |

WITHT 4z FAed ¥ R qw % A
UF AR GIECI FAH R | THE (AT
wrawr #1E owge g oanfgm, s
fern g wnfe | Afea Faa gt
97 fawd wam & g s Fada-gariw
¥ qAT A gt & W W
T ANET T AT ArfEewE W
FIAITE 7 FE qe7 A8 77 A7 |

FATL TIWEqE & wer, AT fa
&5 oot fagaw fear f& 15, 15 fear
A% w8 7€ 7E | 4% & o
AT W FW T § AT FAd e
q o awd § | T 94T g & fr A
fafaees ot WA= garfaar w7
am fafaee & amg ewt 7 o gfw
#1 wifgar ot arq Avg FAGT A
% 7z quAr w@gar g v o oq o+
FoFTI WA 9T AL TE F AT 9E ¥
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AT ¥4 & fwr w2 ¥ 7 oww
ag 4t fF & oA ® T sEar-aE T
¥ ot IR WA FT AEA 7
agl 97 3z faardt 2= & 707 & v
wHEH A 7 |y garfear i qfm
FT &A AF7 A9 AL F T4 F A
7§ WIT W 9WIT ¥ AL AE w0
T WIAT 7ET 2, A7 T 9 A
TR | OEH AT ¥ AN OB IW H
qrE gee Wifg 0 | WA T A o
TR § AW K AAAT Y ar qz w
TIEq TEOTIT AE AVN | WA WE=TH(T,
qaardt, & frar s gEw W@
wifaz & frd gz FE TR
w @ & AT ag qwar wnem g fe
az 11 wig= & fay w1 qs@ e
o & 7 gt gt A
uF w4F wify & & F A F 9
TEH W17 FAR @ fE o grann
T FIAA F1 12 377 71 ETE THo THo
o #fi mweEEA w1 e fafees
wwr feur s | owe 9w Afed fw
T 7 ®T [YEETS, I AW AT
AT A7 A7E F gOvsl & avq e
o1 731 8 foa® wrw v w I R sAEa
AT AR

wff a7g @ % o @ 3z W
fagza wvr weAT g OfR ST mA
w1 f& 2 7o & w=7 Feg g
FTUH FTAT AMET | WL AT HEAT
aredt & fom w1 & wran g, Afe &
g Ta g e wive a1 ag vz 2
F R TORTIT WA T AR §
W7 AT AA FHIT ATHA WA & W F
ardft wfgr A a7 T qe @ afew
FEE AT TEA W F o W T
fir 7 Welt oY 5N ST AEE FAE
ara &1 wifrwr | w7 g § s 0w
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9 & 7 gy mEF # % A F A
fow a7g & U1 o | fiF E, 72z O
A A AT R I A F oA A
AR #97 F T 099 ®W w¥IH 7 o7
T A7Z FY TAq AT T g afed
T ¥ WY ATAMAEFAT ¥ a7 A
g & w7 o @3 wwA A § w9
A AT FT ATEFT qA q0d 7 ovfaA
T AT F | wwa A & & @ A
¥ Feawr 7 g, A1 § a7 wEA w0z g
fraq 1962 977 1967 # TTHEqT T
FITPAT 7 OAT AFT AT AT KT AT
qTEIT AT 41, 347 FIATA F A
w1 ATTRT WIAT FZAT AL TAMA AT 7
o AT 7z awat 2 fF ag T i g,
T T 2, A FRT wr g7 gv v
F1 FAT F77 g1, TOH1 T GAA 7 AT
17 WA FOA A ATHIE AAZ AR
YT ¥ A A Ty 2 fAay sz w
FTAA TET ZHIY TE F AT 1 ATC 77
AT g1 AW @9 F A7 53 a7 1
THA FHAE §7 TE7 3 FAw oA
My e s R i fFmamE &
W AT ¥ AATT FT TR0 w07, A K
Tz w1 e g fv qzw www w1 &
2 awmrr 9ifgy fe 12 59 0%
F1 7 qIATH HE R AAIMA AT T
af o § W A A
T F FEAT KT TE R gafAR
771 fraas ag & fr ag wwa adf N
faeaard & f &g 19 777 1 = 947
#r fifq w1 gfeme 7 72

% vw g@ @ fwa oY aiiw
ATHA AT AEATE | TTALATA T 1952
q 7%7 WA A% P77 797 79 €
A 7T 317 A4 2w oar e
=7 & a1t ¥ 9z ¥ w1 & e a2
qa qiiegt & F9< g | w frefy Qw0
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F1 WE F1 o A9 sAn & A e Az
99 & T A v & afew [ IANK
q2 FOT FET 21 WA AF A0 TC TR
qerrer TE fE oefET F T AWt &
FAE ¥ JZ qF TAT, 99 T T
wf@T & 20 A F AAT OO0
A7 faar wr 39 A7 ® F9T A T
qerqeT | | &7 fEar |

Al aeg 4T I : AT T B AA
zar fir 39 fFa 7=t w1 a1 faam

ot 34 fog - & 77 98 waw fw
et wa w1 A o, fed o= %
waeT F1 41 F17 faay g | waw
FAF F1 A 7 A AT w7 A1 WO
WAt #1 g R IR frd @ 9
faar 2 | wfie FaifE 2= & =92 A7
¥ oor za oA ¥ IEE AR T
THOIE W 20 " & U qee
et w0 o oAt zAg A fomw o AT |
77 TEAT AT g I 24 A IAH ANz
ECIE At DIl Rl ol S A Ll

St WA ARl o BRI SR A AT
2y 3% 2

sit 34t Fag : oo wAW i A E,
afga # A1 97 famg a7 w1 § &
TIFEATA T W1 UH IO AT |7 48T T,
S UF THEG OTEUI 4T, FHET FOAT
q Atz far

st swra (o @ = grTE™
garfear #17 #re e TAT A FEF
% Z |

st 34 Forg : wafed dv fada 2
fi s ¥ Prvamey 79 & fodr 4 et
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# f 1 sdarfaw a % st o oA
forr wrk & w72 = Fen wen sl
#i< S dfew S 2, faaa F wqar
& I WAT FTF ZC A A
i qifgd 5 sq9 9 #1 am @7E
T Y e w1 e v gn sy
QR AN FIAT G120 WY 3y
HAT qgE ATEd A geEE o ow
ST FT | ACAT HISTET & 20 7 A% o7
HIFIT TAFG TG FIAT AL TN
aT a7 FW & fod wemy A4 gom | W
#rw & & amwr sfawre 2, @fwa o
qr qrEr wfgss w7 w4 g A
TET Faa F1 awe F w7 i
FA T (Fqq =i 3w § gEaa 1
THE GO I 3o w1 GT H ey
IS § F% AT a9 925 % 9% 75 AW
AT ATENE 377 | 39 497 39% faars
HI1E FAAT IS ATAT AF A1, TV av
TG A7 A FT AEX A w0 A, Afe
oI gfaar st 2 5 7% sreami
& FTIO0 97 KT FAT FAT ZE AT 1 AA
A AT & 419 a9 915 Fga & foq
Fgr AT |

SHRI R. T. PARTHASARATHY
(Madias): Madam Deputy Chairman, I
rise to support the resolution moved by
Shri R. P. Kaitan requesting permission
of the House to form a Committee of
Members of Parliament so that this
Committee could go into the question of
reviewing the entire Constitution of India
with particular emphasis on the form of
Government in the States. Madam
Deputy Chairman, I would support this
Resolution because of my undying faith
in democracy and democratic principles
and because I feel that the Constitution
and the constitutional provisions should
be made to work out their way smoothly
in this country.
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While 1 would pay my tribute to the
framers of the Constitution of India for giving
as such a wonderful Constitution in many
respects, still I feel our Constitution has not
stood the test of time during the past 18 years
and more with reference to its performance in
principle as well as achievement. It is my
conviction that unless we come forward to
make some basic changes in our Constitution,
our democratic -machinery will ultimately
break down. Particularly those who do not
believe in democratic principles will cause
our democratic machinery to break down.
That is why I said that I would support this
Resolution for setting up a high-powered
Parliamentary Committee to go into the
whole question of the working of our
Constitution during the past 18 years and
more.

This brings us to face the naked fact
whether  democracy and  democratic
institutions have been laid, through our
Constitution, on solid foundations and
whether the machinery is running on smooth
lines.

Madam Deputy Chairman, it appears to me
that our democracy hangs in the balance
today. The recent general elections have set
the ball rolling and very often the democratic
ball has run out of court. It is here that the
Members of Parliament will have to take
stock of the entire situation to save and
preserve democracy in this country.

On everybody's lips this question has come

very often whether we are fit for
Parliamentary ~ democracy. The  gross
disrespect the legislators have shown

particularly after the last general elections to
their own parties and to their electorate in
general, their chameleon-like behaviour
changing their colour every now and then due
to thirst for ministerial power and position,
their striking political advantage on the one
side and political
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disadvantage on th, other ultimately resulting
in political abuse, all these have become
contributory factors like a volcano to give a
death-blow not only to our Constitution but to
our democratic ideal.

Madam Deputy Chairman, ith this preface
I would ask a question which is on
everybody's lips whether we should continue
our Parliamentary type of Government or
whether we should switch over to the
Presidential form of Government. Whatever
type we may adopt, ultimately the lessons that
we have learnt and we are still learning are to
build up a strong and united country capable
of defending our frontiers and, secondly,
capable of executing the economic laws to
bring about a great economic change
throughout the length, and breadth of India.
The paramount need according fo me, Madam
Deputy Chairman, is tb make the Central
Government very strong and powerful. It has

become an inescapable necessity. Its
achievements, namely the Central
Government's activities, should be one

centering around enlarged powers. No country
can become economically self-sufficient,
economically self-reliant and economically
strong if it does not have , national economic
policy and the power to formulate effectively
that national economic policy. I make mv
statement not on anv political grounds but
nur<> and simple "n economic around* (hich
alone can deliver the roods to the" people.
That is whv I sav that to achieve that kind of
national economic nolicv a strong an”l
nowerfnl Central Government "should be the
fountain source o”- all trade, ¢ rmmercial and
economic laws. A resbanino nf our
Constitution to achi®v® thic end thus becomes
a vital neeessitv.

Madam Deputv Chairman, the nation";
economic factor occupying the nivotal
position, th® political setup should be made
to function effec-
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tively in consonance with the economic ideal.
To promote this and to register political
stability not only at the Centre but throughout
the States of India it appears to -me that the
Constitution should be revised so as to provide
an executive form of government in the
various States of India while continuing the
Parliamentary form of Government at the
Centre. I repeat, Madam, we must haye, on the
American model, an executive form of
Government in the various States of India at
the same time retaining the present system of
Parliamentary Government at the Centre, and |
will emphasise on that the adoption of the
executive form of Government at th. State
level, with an elected Governor, with a single
House of Legislature elected as hereunto on
adult suffrage but ibe Government directly
responsible to the Centre, will ultimately open
the gates to the successful formulation of
national, economic, trade and commercial
policies, unifying and bettering the whole
.nation. This shouM be done, following the
success in the U.S.A., and only then I think we
can signal the success of our reform, planning
and progress.

Madam Deputy Chairman, if we are going
to continue the Parliamentary type of
Government at (he Centre, naturally we
should have a second look into our electoral
system, that is, th, basis on which the various
candidates are elected to the two Houses of
Parliament. Tlie electoral law with reference
to the States can continue as before, namely
adult suffrage where any one can become a
candidate to the Legislature. But certain
minimum qualifications should be fixed for
the Members of Parliament. All and sundry,
in the name of democracy, cannot enter the
Parliament, and if they do they would
certainly rebel. What is happening in the
various State Legislatures would ultimately
destroy the democratic institu-
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tion and push the country into the hands of the
Communists ultimately. That is my fear. I say
that the electoral law with reference to both
the Houses of Parliament needs a revision.
Therefore, the highest body, the sovereign
body, in order to function as a responsible and
powerful institution, must prescribe some
basic qualification for its membership, may
be, on the ground of literacy and or maybe on
payment of direct tax or property
qualification. It is for the Committee to
examine. But I would only say that without
such qualifications, the smooth, efficient and
progressive functioning of the parliamentary
democratic institution will not be feasible.
The prescription Madam, of the above
minimum qualifications would act as a
fertiliser to the growth of parliamentary
democracy in India.

SHRI BHUPESH GUPTA: I hope that
fertiliser will be imported from America.

SHRI R. T. PARTHASARATHY: Madam
Deputy Chairman, I would respectfully, invite
your kind attention and, through you, the kind
attention of the hon. Members of this House
to th, remarks of the great statesmen and great
thinkers who have very often said that the
Indian Constitution needed a revision. Let us
take back our minds to one simple sentence of
Mahatma Gandhi. Gandhiji said. "Our
Constitution should be made to suit the genius
of our people." Let us take back our minds to
a still earlier period—the days of Bismarck
when a great friendship existed between
Germany and Britain. When the Germans
drafted a Constitution for themselves.
Bismarck was asked as to why he did not
choose to follow the British type of Parlia-
mentary system in Germany. This is what he
said in reply in one very simple sentence, like
Mahatma Gandhi later. Bismarck is
reported to have
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said that the Germans should have a
Constitution of their own to suit their genius.
And they have given unto themselves such a
Constitution which is quite different from that
of the British type. What I am saying Madarn,
is that whatever may be the idea and ideal of
our well-meaning Constitution makers, they
have done their best for the country—in the
working of our Constitution for the last 18
years and more, we have involved ourselves
in it, we have derived-some experience from
it and from 1950 many changes had to be
given to the Constitutional structure, and yet
we are in a soup to-day. We feel that we may
not be able to continue for long with this
democratic machinery if we do not make the
required changes in the Constitution. That is
why thinking of the freedom of our country,
thinking of the unity and integrity of our
nation and laying great faith in the efficacy of
democracy and democratic principles. I say
that it is the right time for us to change our
Constitutional structure.

Madam Deputy Chairman, I do not want to
go into the various details of political
defections and the character assessinations
that have been done on one side or the other
throughout the length and breadth of the
country, particularly after the last general
elections. But I would say this much, and 1
would say this in a very confident note, that
the survival of our democracy is in the hands
of the Members of Parliament and unless we
act wisely and swiftly to bring about the
necessary changes to our democratic structure
on the 'model that I had the honour to place
before this House through you. Madam, it
would be verv difficult to preserve our demo-
cracy and | am afraid our democratic structure
wiH not only be rocked and rocketed, but it
would ultimately end in a collapse. Basic
changes to our Constitution are warranted
And our aim should be to bring 'them
about
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with a large measure of agreement. When I
say 'a large measure of agreement' I know
very well that my esteemed friend on the
other side, Mr. Bhupesh Gupta, would never
agree with me. But I am prepared to ignore
that and go ahead with all my strength with
the task of building the country on the basis
of a democratic Constitution.

SHRI BHUPESH GUPTA: AU the
strength that you have so 4ar displayed in
your advocacy is banging of the desk.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): What do you mean by property
qualifications?

SHRI R. T. PARTHASARATHY: That is
left to the Committee. It may be a couple of
rupees by way of land tax. But I say that a
begga- cannot come to Parliament. That is
what I ultimately «iean. One should be pay-
ing Rs. 5 or Rs. 10 as direct tax. Or he may
have a house assessment or a small piece of
land assessment. He may be paying one or
two rupees. The details have got to be worked
out by the Committee and ultimately
approved by Parliament. I say that a person
who has not got anything should have no
business in the House. He may exercise his
franchise, but he should not stand for
Membership of Parliament. That is what I am
saying and I am making a very strong
statement to that effect.

I now come to the concluding part of my
speech, Madam. This Committee of
Parliament should also take counsel from not
only eminent constitutional experts in the
country but also from the eminent jurists of
the nation and be benefited by their wise
counsel. With these words I would conclude
by saying that if on the lines that I had
suggested above a rethinking is done,
ultimately we wiH be saving and
safeguarding our democracy In India and we
will be making Indh 'fit and safe' for her
people to live in.  Thank you.
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ot S EaT TA ¢ WIETET I
gamfy wgEgr o, ag A daw JEE
FT AFET F, THA WO UF GHET
fr st “wwmafas afegean 2 af 27
ez & avg § o wer ww aer 5 @
“HT g AT F Ad 0 IAIAL
#r qfewr w1 AT gw AWl
When we take into consideration the

developments in the States, we should
also take into consideration the role of

the Governors with regard to thos,
developments.

fra® am Farr # oF fang aT
|y ¥ urf #1797 77 5 9@ oue
AT H Fww, graife Fi-d s
THIN  WTR AEA & A S
i a , #fsw (57 ofr agua § = 4
Tgt frwd 993 # aga & o #
FHA FT agua 7@ (o= | 327 7% fw o
AT F1 IO Ay 2 swd A w09
FIF  AA[ TEWT K FTHA O HEUNA
T are mw afepft e § @1 w2
AT § WEAAT T OATE ) AR g7 gAT
foF 3w 3T | 7 FiE qewre a4
FAl 4997 fq9ms a9 T A a0
WIT FE U AT & AT H AT, 07
#Z W HT & agaa § wrd o Fem
T AT HFATF 2 g F TR | IAT
wur § TEA a1 ®AH 40 AERTT AT,
affa 7771 17-18 fam arz s
o 4gua fzari 48 fan, A1 fee
faaras o= 1 avw 447

E Rk e le Sl g2
L Sy da, e

-
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foge o7 1 WOT T A7 AN BIE &7
W 1]

ot faray I AT, wEE
¥ frgr qv 9 @RT A FT O T IR
B UF qgd AYT IA FAT B FI T4
| #fF A TEer ¥ ag qara
21 faar A1 78 4 ST R A A
HTE FIAT A | WA § 0F AT AT OF
geag 21 Axan & froom S avw a8
o weaT g R fedaoa oy aw-gae
aifear, 41 f67 3977 AW H FOAATT
T2 A A1 ZA 2 FT T IT A 749
1 foear wori 7T 4 o€ | A o A
¥ 09 K A7 qA AT AT TRW AR
i agf 11 qwfEr, wgEan, § 9w
am F A Am FT OF |
AT AT EW F A W W
afefeafs G #vt 2 f5 o9 77
SEdT F1 AAT E 1 0 IEE q3W § wn
Z 9% guT AW § d qE@es q 0 ar
Tafey & adf & a0k & 39 A A
g

grAT A Y AT § AT FAT AT )
FIFHA T TE R ATEAT TA-FAT

Tafam, 3 avg & o fedaww gu &

ore 7%, WX W Ar ghl, I8 7N

ATETIO AT 9T ALY 3@ AqEHA | F 9f-

feqfart wamaroor gt & 1

o5 et A e Sl b

a2 - a B g ybla
- A bk gmpbla S glaile]

f[ ] Hindi transliteration.
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[ =t s met &y ¢ fafaed
arfa< 78 21 wwar 8 | A SaraErd
#1 |rfA & aFar g 1]

=t drarat aw : faega 3 2,
fadft &7 ward & g g owfza
“gE AEZ A AT AFTIE ATE T7 A6
Ffeawar’, ag = 5w 2

q a7 Faer 2 97 & gz
T AT FET ACRIL AT, IAT A
T FT q9q Agr faar ) fae-
AT T Y g9 TR e fefrredis
it 2 ATt I F st Ffe-
ATEAT gWT 2 | UF aww ¥ g O
S’ FF FIA @A 7 | FAAT T A
F AT FAT F AW AT ATEH A
ST W0 ¥¥F ¥ 43 gu 7 #% el 9,
IAHT AT F 47 wae fawrd faar fw
T ATFIAUT TEETA K1 T HqwA
S |

mﬂmuggmﬁﬁﬁ'm
T TAT UF ATH F WAL AT OE &
T | WEIEAT, A ¥ wrE O ame
# wearafa smaa feafa moag &0
IO 92w ¥ o g arer & 1 gfamn
Famwww & W) i dem
FT grae off auedaen a8 ¢ | 59 "
AT |, St USAqE HgET w6
qfesr =77, ar fz T dz 2 auE
TaEE g A 4gq & weeAq 41 17
FHT 3T 21 78 7 Fad wwar-
Fifaw € 7€F @ 9% /i A1 g
& famrs dr wr g | O e & Ay
Fma w1 FAT E | AT F 2 AgEL
FT2Mo OTo Hlo Y T HUT HAT T H
T 9 FHT 17 @R & ard Gl #i1
e f@r A7 TEWT AT #1417 39
7[ ] Hindi translation,
320RS—6.
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ar #1 gar 2 4 fe gw gw e Ay
o1 faar | T ATET F e qAT
Fgr fF faame awr &Y d5% owdr A
e W% gt afz agwT 7 o g,
a7 TTRTT FAT T | AT qeqHT W
# EfT 7 TR B | gET qAT HIEw
Fwzi fF 95 fEmgeae #v 2w g
AT AT A ¢ | TAAT AGRA T AA
stedt |Tgy i g d ag T, A7 qer
qal wEET & modr  frmwar gwe
1 f& @& ugw  FE AEo
o AT | ATOS g
TeaTe WErRd F A% B fF 21
FaraT #1 Afguvew W & frar
Fam g ff ad fF dAfeoew A
o =ftee & o= 1 o "ure #7 faar
afs dfraw & w97 179 F
gav wifawi ¥ femrg & feategew
oTF T WArEEl § o FT 4w
waT w1 wewAar ® wfafe @ 9@
TR A B Z | TEET AW
BT 2, TUHI QTN SyEedr T g
g zfaa "o w1 ofaar a7 &
fr fediegus g9 & a7 A #fw
T4 qF WA g 94 A% FAA A9
G AL E AT | T ¥ AW
ag wifgam o s w< faay

wgrzar, g afdfeafs & dm g
IS £ | TFAT Ao a1 qg I5ar & fE o
forar wwr ®1 gaTT &1 Afawz & a8
5 fafres &1 & ar =@ 91
A0 9 Ay I5AT § fF e v
1 Ty geag & W7 fF awwe agea
H 7@l & a1 3aFr Famerer wa ® g
ar 9 AAA K g ¢ W At
g9 g AT § F oW F 97w
warfey wfaam &1 7o & oewe 2
ar wfamer & | g7 wAg § o SR
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[=: Frarear zi9)
Fiwew gf A 6 WM B IAH FWTQ
AYE TET & A HEAE WEAT FT A6
wvawr gar 2, famd s oo O w
AT aa fFar &1 s FaT @ c

"The question whether a Chief
Minister has lost majority in the
Assembly or not should at all times be
decided by the Assembly. In no
circumstances should it be left to the
Governor to determine whether a Chief
Minister continues to enjoy the support
of the majority of members or not,
even if the members make their
opinion known to the Governor on this
issue."

A we T, sEl Gd ge A WA A |

FAET (AT T 7 AE 7 g
=fghr | faamr war F gETT F Ay @
AT 6 WA ATAT T B FRT H wewey
wévay 3w frar 2

"If it becomes absolutely necessary,

even the Constitution may be amended
suitably. I am, however, clear that a

situation in which the Governor is |

allowed to override the advice of the
Chief Minister in this respect should
be avoided."

&Y e WA w7 ovred @, 3 F faag
F w1 g wifgd ) faefy oft TomaTe
® 7z ufawre 7@ faar s wifey
B ag weu war w7 fawfor a o
¥v gt feeft a0% F sgaee &% )
WEl qF TTHT F T W GETH FT
weq #, d7 gAE fow 179 wizww &
s &1 1 gavan a2 sty
T ATAT FT Av0T AT TEr 47 fF
afz sireaT fesrer o & s A o
eftwT gar g aifgr, sifs sawi
wifor & guafrs #ed ¥ 2
z | afesrt & 2foe, oeimfer
wWrv R s 91 21 oS 7, IR
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faega was @9 & #g s
F wifesw 187 & W feaar v @,
fod & fogm m=a= =7 &
FTHF |

f g0 IR AUF QTR TAT
WEV FT TEAT HIEAT § | IAT FET H
a7 g Ty w7 dfex & awg o,
FAF qEY HAT T 17 FEAC W AT
7 famr, &1 @fgg 7 @ g AAT
%A ferar o vz & fewma &, awifs
Tefid & awa aw w9 s
Tged | 41, gafay wegaer w wifza
qr fafaz 5 o1 g Jan w0 Faar 4r
I JaT F1 AT T & e qamar
wifay ar

ot w9 A w3 (IT gEAW)
97 G UHo Fre FHFI AAT AZI HIAAT
Sl

st drarae T o A TEAT AT
qAT o 0 7 s fawe IAE AV H
UHo THe Tro 7 78T A7 414 F@1 41 fF
BH FART AT FET WA o (et Forw wer
glw=ex fag 97 7% I8 "97 UFo
ugo qre  Fa1 % aw Fa1 ¥ qarw ¥
/% H 9FAr A WA, G At arg
A1 AT R qE g0 AT EHICE
qg @ I H AT FFIE 1 A0
T FT qg WEFL W A9 5 asgO
aaak @ 5 Far S w0 @ or A
fa<rt asr % a1 ®1 aeFTT A FT
famae 7 37 | afs fandr = 41, FHT
wtaa, a7 daf@dy ¥ 41, 91 IA€7
HTFTL AT AT ; Fifw 79097 wFET
F1 3@ @i 7 48 o ¢ faar 41 fr
Zn #fam 8ty 9% § /Y7 Fiwa 7 wfws
g1 9 & graifs s g AW am
i g fe g
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ol oy 1 s s S 0l
- Ia pae gMeab] et L Iy

e wwaz welt @y A
S AT W AT A7 AT )

st farvar TE: T2z I AR
TG § S A7 gHT AT g FT
aar =ifed ar o
wF 1 waEd J e w3
Al FEAWAT FT I G F1owwA 4T )
a1 qi g1 551 a1 5 oy s fam
w7 famr =T ¥ favamy w7 A ar
w1 (el §0fedma #+ &1
fefosm affe¥mm oeam & =
AT FT AT | FiE T T A AT 157
ysgE A = g s aEw § P A A
e aidfRdam Foar g3as 9=
F1 AT wAT 1 m@Er #E foreraa
7 AT 77 4z ag awh w7 fw qafaw
agad ® Ad0 8, fawedt 7= & Fam Ay
AIFTT g & fad qw Ay A
THEISH F A7 ¥ HG F agEd H
g @t aff | TefRee R gag g
¢t fr 39 wma vreaow, s @
ag gy 4 [y agna # § wwer &
AIFIT JAT AF 37, Aol 4 AT I
® AFAT A4 | FIEW H IS W
EAY Z WAL, T wAm § s fan
WIFTT A4 WAT | AFF wUSEq
q 7 TAW! WAL, T TAFI AAAT |
W weraly saEt § Ay e
7 faar | 97 gew § A4 =21 fGvaw
2 fr ux A wfaz & Ja0 w1 g4
NFFT T AT AFY 4T W wiws wfo-
W OEN FT A1 AT 97, WAF AqA
H GORIT a9aATAT 377 & AATH( & G319
agY ar, gafady zg wemafy g #

4[ 1 Hindi transliteration,
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TET T T
qoqrm 2

7% 39T 944

At wwa wQg oAz AAd
qrav 20|

q flaeat qiw : afz a7 2 AN
O T A1 F A (ARTRAT A
§ q@aT wEat g 5 T ag ae9m
AT AT 7ET, AT ag wAw & fag @i
am & fom #ar mavas fag At g ?

If it is not correct, it has to be removed
from the minds of the people.

a7 qreoT 421 § W g 4 § 9%
Ay ¥\ AR AN A wATENEATE AGT T 0

I This can be supported by many
things—taking into consideration that 2
plus 2 will always make four.

woat F1 7 adf T 2, wiEa
A% & murT 97 A G99 2 i e
deft wvé wfdr g, aafc sowr Gl
or g 7, & uow zv foat & oA
g g, famd 36 o aw W AR
# &5 st ag ar oY ot AT v 9w
FT AT W1 weATALS TA KT AT H
71 gt var 7 fame we & wafe
weaTafy qare w1 A ¥ E Ay )
IHT G2 F AA ¥4 A1 o5y 2
T8 WH SAAT wEl ¥ A7 T AST g
T wowr aEw B owme wAw
i faa® 20 Zrad § 1 WIwT wE(H
FrEr @fgh B wme @i 7§ g
A faertt aeirYfiet s 9 # Al oW
gt o ez i gdama A o 2 %
FATT § T A7 F AT W A
it mET HT AEE g i E
F%! sarar @9l gEr 2 1 fge A
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AT FAT TIW F1 FAAT KT geATafy
qAE B AW A Fiw 2 50| & AT
FIT AHAT ATBAT F N AT AT
A R ¥ 45 T A AT w4 77 97

rwrwE A g,
AAFIAZ o9 7 7 |
a7 ®i w7 faxr ser z7ETEy,
v goare w7

FZ W AE  FTAWT FAT AT G

FFIAT | FafAT IHT I3W F1 I=Ar

wowrw wamEfy FaE &AW
# sy fagr v & Pt a7 Y =t
9T | - o

THE DEPUTY CHAIRMAN: You
get only 15 minutes under the Rules of
Procedure. You have another 2 or 3
minutes.

A dgEaT o 0 F AreE AT
FTAETE | AT AT AR H o 4
qae @er gar fF agwm & faoig
T F g1 AT TAAET § g0 qgh w e
Far Hop g @9 gE & W
wE aE @ wE | ggh ofrwT A
@ AT AHT 179 F Sifawd J1 R
feefte gt frar o7 | Ffea wifesa
187 (3) #F qrre ¥ w1 K e@w
AL H St T AR FATE | AT T AL
% sfeda Ao @@ feEe ¥ A
AT FEAT |

Wa WFEAT, FETL A OF IAT-
g T T g W Ag g & A
¥g | #zgan ¥ feer & aff
argaT | afermr F oeaarer § e
Ty wE A aT AW
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agi A1 Pra awr w7 W w7 foar
ZATL §THA W #97 W TeATE] &
W ¥ F | AN TF qEF T
T W7 A {1 AT wETT | g, T
SHAT WAEAT F R | sRregeT
wedl & qWATAl | I WAW ¥ qafy
wfaz & w7 fF gwrdr 9T g
HIC g0 T § WeT HAEAT AT F
forg dare & | Hfe a2t TogTe FE
& fr wéreaeft % ferm AE Fw, T
TUAGIA T Gwer gEw 4 Ffoamw
& T w1 Fgar a7 5 €y awt a=
T & w2, wfm g P
aar ®1 odv we foar 0 ol
F oEgre w o a7 Affmaa § =
arE FEr SfEd | W T oHey i
FEAEAN B AT € FA 98, 4
1 g9 2 ! #w 3% fauw dar
AT AfET |

wara, swda & Fi1 gt
firr g7 & &, FAA FEEEgEA
F EMAEF awm & v adY
o § | AL SEETT 6T o7 AFT
& g =fgd W g =T a0F A0
fegmtr ot =Y a2z &7 g arfEd | wre
i feaems 7 <& & fF g aeg w1 e
e freT oFamF AT &
T 97 594 fa e § avad
FTA A NEIT | AT FAT A%
FZ 3 X W Ag T av g F
Hfif T30 F TT g a7 ¥ A
WA AR ww A, gt
Sefree ¥ g9 | Agr ¥ wEa Z R
™ E

Wi ZE UF WEAT e A

UF T 7g FA R e # A
¥ gowTe A A, d1 3% T 3
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21 THIC & soat | § are R wrgar
E" A good Government i never a

substitute for self-government. We must have
self-Government in the State, not good
Government of their liking.

SHRI C. D. PANDE (Uttar
Also a good Government.

Pradesh):

o drere W ¢ e ww Al
F T OHEAET FUH FEd ¥ T
RO F g TS E R o
g Zwenme T g1 W
Fam e ar w@T & X Uw AW
g AT & W W zATEEE
dqifae oy d@fawer a7 samwe
g foas Wit A9 wREw o 8
4 A §1 aFar § #T q 907 gwar
2 | TSI & ATSTH a8 ZAT SATIAT
gz fifae &, 98 O AMF FEAMAE,
foret @A@  ®T  9TC FAT EAO
In the interest of democracy we have to work
with patience. We have to be tolerant and we
have to act strictly according to the

Constitution and change the Constitution if
need be.

T Weal & ary § A g afgq
AT FT AHET FEATE

SHRI M. M. DHARIA (Maharashtra) :
Madarn, it is true that the events that have
taken place during the last 10 months in our
country have disturbed and created
uneasiness in the minds of every citizen.
However, I do not feel that it gives any
ground for us to have any constitutional
change. I am here to oppose the Resolution
moved by my friend Mr. Khaitan and
supported by my friend, Shri Parthasarathy,
and also other members from the Opposition.
We -re all aware under what circumst-
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ances our Constitution was drafted, how the
various constitutions in the world were
studied concientiously, how the mind was
applied by this country in adopting the
Constitutions of the day and I believe that
ours perhaps is the best possible Constitution
in the world. I feel that every citizen should
be proud of our Constitution. It is a unique
Constitution. The change required is not in
the Constitution. The change required is in
our behaviour. The change required is in the
behaviour of the political parties. I am not
here to participate in the debate to-day be-
cause I belong to a particular iarty. The time
has come in our history For every person to
rise to the occasion and to see whether our
political parties have been behaving accord-
ing to the need of the day.

SHRI CHITTA BASU (West Bengal):
Including your party.

SHRI M. M. DHARIA: Including my
party. ' Mr. Basu should be aware of it. On
the contrary I feel, we being in power at the
Centre and in some States, are responsible
perhaps more than the Opposition parties. My
head bows with shame when I look at the
various incidents that have taken place
whether at the instance of my party or other
parties.

[THE VICE -CHAIRMAN (SHRI AKBAK ALI
KHAN) in the Chair.]

I am worried when I see that Mr. Charan
Singh, a defector, howsoever great he may be,
becomes a hero, a defector who was elected
on a political party ticket and in spite of the
fact that he defects from the party, he does not
resign but he joins other parties, 'and he is
given the assurance of being the Chief
Minister. It is being done by the Opposition
Parties who criticise the Congress. When 1
look at these, my head bows down
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with shame. I am not blaming here this
side or that side. I feel that the time has
come when we should search ourselves
to see in what direction we are going. It
has been preached from several quarters,
particularly by the leaders of the Swatan-
tra Party and the big capitalists like the
Tatas or the Birlas that this country
requires a  Presidential type of
Constitution. I am opposing them. May I
bring to the notice of this House and may
I warn this House to-day that if we are to
adopt the American pattern  of
Constitution, the Presidential system as it
works in America, it will not be possible
for any common citizen in this country to
contest the elections. It will become the
monopoly of monopolists. It is only the
rich people who will be always in a
position to be in power. The levers will
be operated by those who are
monopolists, and the poor citizen in this
country, the common citizens in this
country, will have no chance whatsoever
to govern this country. If we want to go
ahead with the democracy that we have,
if we want to go ahead with the spirit in
our Constitution and behind our
Constitution, I feel that the present
system is the best possible system. We
should not invite thig trouble. If any
efforts are made, all possible strength
shall have to be mobilised to see that
these efforts are properly turned down.

Mr. Vice-Chairman, Sir,* I feel that in
this country of ours, the leaders from my
party, my party leaders and the other
party leaders, those who believe in this
country, those who believe in democracy
should come round and sit together in a
calm and patient atmosphere. Sir, I have
nothing to say about those who have no
love for this country or who open their
umbrellas here in Delhi if it rains in
Moscow or Peking. I have nothing to say
about them. But for
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those who believe in this country, those
who ar, patriots and democrats, I think
the time has come in this country of ours
to sit together and ponder over whatever
has happened in this country. I would like
to say to my Government also that any
measures for toppling down any Govern-
ment will not topple down any Gov-
ernment at the State level. But it has
toppled down democracy itself if they are
not constitutionally used. I have no doubt
that my Government has tried to use its
discretion, to the extent possible, in a
constitutional way. But at the same time
the time has come for us to see what
shouJd be the powers of the Governors,
how they should be exercised, how the
institution of Speakers should function,
how the political parties should behave,
what should be the mode of their
behaviour. And in this context, Sir, may [
suggest that today, so far as the
appointment of Governors ia concerned,
we shall have to change the previous
mode?' Sir, I do feel that the post of a
Governor is not the place to
accommodate any I.C.S, retired officer or
any retired politician or any retired
diplomat. Sir, I feel that the post of a
Governor has become all the more
important because of the various changes,
political and social changes, that are
taking place in our country. Therefore, I
feel Sir, that a Governor should
necessarily be a person who is a non-
partisan person, who will have no
partisan leanings whatsoever. Secondly,
he should be in a position to understand
what our Constitution is, what the spirit
behind our Constitution is and how this

Constitution is to be implemented.
Thirdly, Sir, while making his
appointment to a State, the Chief

Minister of that State belonging the
ruling party in that State should
necessarily be consulted.

SHRI ARJUN ARORA: He s con-
sulted.
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SHRI M. M. DHARIA: This approach
should become absolutely neeessary. Now, if
after the appointment of the Governor, if
some other party comes to power and if they
have any objection to that Governor then, Sir,
I feel that the views of the Chief Minister
should be properly respected, because we are
in an altogether different atmosphere.

PANDIT S. S- N. TANKHA (Uttar
Pradesh): Do you mean to say that the
Governor should be removed?

SHRI M. M. DHARIA: I do not say that he
should be removed. If the Chief Minister
says, "I do not approve of this Governor",
naturally his views should be respected. But |
say that if he is a person belonging to no
party, if he is a non-partisan person having
complete faith n and understanding of the
Constitution, the Chief Minister will not
necessarily advise the Central Government
that he should be removed. But I do feel that
there should be good co-ordination in
between the Governor and the Chief Minister
so far as the bona fides of the Governor are
concerned, the Chief Minister should have
complete faith in the bona fides of the
Governor. | have no doubt about it.

So far as the Speakers are concerned, I do
believe that the rights, as have been exercised
by the Speakers in some States, they have
gone out of their domain, out of their
jurisdiction. Speakers are there to preside
over the deliberations, but it is not the
Speakers who should take the law in their
own hands and should do the functions of the
Governor. They should know their own
limitations. And in that respect I would like to
draw the attention ot this House to the
resolutions passed in the Speakers'
Conference. The Speakers should have that
feeling to respect the decisions that are taken
in the Speakers' Conference.
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Sir, so far as political parties are
concerned, I do feel that no change
in the Constitution but a change in
the election law has become absolu
tely necessary. A  person who is
elected on the ticket of a political
party, if he wants to cross the floor,
there should be a compulsion on that
person to resign not only from his
party but also, along with his resig
nation from the party, he should
resign from the House to which he
belongs, whether it is Rajya Sabha
or Lok Sabha, or whether it ia
Vidhan  Parishad or Vidhan Sabha
whenever he crosses the floor. He
may be belonging even to a munici
pal corporation or a Zila parishad but
if he is elected on his party ticket and

he afterwards crosses the floor, he
should, along with his resignation
from the party, tender his resignation
from the democratic institution to

which he was elected and of which
he was a member. And if he does not
tender his resignation, he should be
treated to be disqualified from sitting
in the particular House o, other body
Now that sort of a change has be
come absolutely necessary. At  the
same time, the political parties should
resolve among themselves 'hat these
defectors, that any defector will not
be allowed in their political parties,
Those individuals, who have auction
ed their liberty, who have auctioned
'democratic ~ values, should not be
made to enjoy the positions of Chief
Ministers or Ministers anywhere.
They become defectors aspiring for
such positions and higher offices with

the support of the party to which
they had transferred their allegiance,
from the one to which they owed al
legiance  before. Such persons, who
have no regard whatsoever for prin
ciples, for democratic values,
should never be enabled to
enjoy power  again. Political

parties should have a convention that

defectors will not be allowed in their parties
unless they have resigned the membership of
the House or body to
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[Shri M. M. Dharia.] which they were
elected on the ticket of some other party. And
if after their resignation they are allowed into
their parties, even then there should be some
restrictions on such defectors as well.

At the same time, Sir, I feel that the
number of Ministers should also be
necessarily restricted. I feel that the number
of Ministers should never exceed 10 per cent
of the Members of Lok Sabha or Vidhan
Sabha.

SHRI ARJUN ARORA: It should be 5 per
cent.

SHRI M. M. DHARIA: I say 10 per cent, it
may be even less than 10 per cent.

SHRI ARJUN ARORA: If you have 10 per
cent, at the Centre we will have 75 Ministers.

SHRI M. M. DHARIA: In the Lok Sabha
the number of Members is 520 and so it
cannot exceed 52.

SHRI ARJUN ARORA: What about this
House?

SHRI M. M. DHARIA: This House is out
of my consideration. My submission is that
the number of Ministers should not exceed 10
per cent of the Members of the Lower House.
The strength of the Upper Houses should not
be taken into consideration.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): It may be less than 10 per cent;
it may be even 5 per cent.

SHRI M. M. DHARIA: I am making this
suggestion, Sir, because I have functioned in
an organisation. I know the claimg of various
regions. I know the claims of various districts.
I know the claims of backward ar2as.
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I know the claims of the scheduled Castes and
Scheduled Tribes. I know the claims of
minority communit'es, of women, and all that,
and on this-background I am giving that much
latitude.

SHRI ARJUN ARORA: But those claims
are ignored everywhere.

THE VICE-CHAIRMAN:
not in a minority.

Women are

SHRI M. M. DHARIA: Sir, now 1 would
like to come to the part being played by huge
funds in our elections. Sir, I do believe that
this is one of the major causes and major
dangers to our democracy, and from that point
of view [ feel that the Government itself
should accept the responsibility of spending
for the particular  andi-dates approved by the
political parties whose; nominations have been
accepted, whose nominations have been
held to be valid. Sir, all  possible efforts
should be made and that much expenditure
should be incurred by the Government
itself. There is  nothing wrong. Mr. Vice-
Chairman, Sir, but these political donations by
businessmen should not be allowed, and the
banning of the donations being given to
political parties should take place immediately;
it shall  have to be done. At the same time,
money coming from foreign countries shall
have to be restricted, shall have to be curbed.
Along with that the princely privileges and the
privy 4 .M. purses should also have to be
abolished because these also to a great extent
ruin the democratic spirit and traditions in
several parts of the country. I feel  that in
our country the material changes that are
required, as I said in the very beginning, are in
our own behaviour. The political parties who
believe in democracy, should they not see
what is stated in the Preamble to our Consti-
tution? Our Constitution clearly”
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states in the Preamble:

"We, the people of India, having
solemnly resolved to constitute India into a
Sovereign Democratic Republic and to
secure to all its citizens; Justice, social,
economic and political; Liberty of thought,
expression, belief, faith and worship;
Equality of statug and of opportunity; and
to promote among them all Fraternity
assuring the dignity of the individual and
the unity of the Nation; In our Constituent
Assembly this twenty-sixth  day of
November, 1949, do hereby adopt,
enact and give to ourselves this
Constitution." Can we say sincerely that
we have adopted the Constitution in that
spirit?  Why not we examine ourselves
*nd see if we have failed or not?  If we
have failed, can we not be prepared to
cure ourselves? It is not a
Presidential type of  government that is
going to give Us the remedy to the present
malady. The remedy lies in ourselves. It
is for all the political parties to consider
this. And this proposal to have
Presidential type of government will have
to be turned down and we shall have to see
that this Constitution which we have en-
shrined ourselves is properly  res-
pected and we  shall all have to
pledge ourselves that we shall see with
all possible  sincerity, dignity, integrity
and honesty, that we implement this
Constitution. The changes required are in
some of the election laws, in some of the
procedures for the Assemblies and
Councils and not in the Constitution which
is a great and unique Constitution, a
Constitution of which we are all very
proud and we shall see that it is properly
respected and that it is properly im-
plemented and unlike as happeiwsd in
other countries nearby which have
toppled down, in this great democracy of
India, democracy shall never topple down
and we can create that sort
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of an atmosphere. So let us ail resolve to
do that.

= Y wea fog (fag) © 9o
TAAE HEIRT, T2 S eATd AT 8, T
T W WA WELT 91, T8, 59 UL
29 ST AAT EVT | AF HAT G T
oy fF fres 9 291 7% 39 agaa
¥ oTATT 9T HIT WIWET A7 AT W
1947 $o F TEF ST IAFT THET 9T, IF
wer § wm we fgmww ow

THiA # feemw & ogwwe ®
fegma & &% ¥ AT T A aI

TR 1 WA IAEL 7 1 1947 £
F,afeF 1947 AT FTH 1946 Fg A1
AT TED ZIIT AT 1946 F 1935 F
iferr maz & yafas o=t & fraw
FATHT FT A RO AT W A J
fer 1946 ¥ £ &% 7 wafw aoar
At AT arsTaE & 1946 %o T
FHTH AT FRAT 7% § HIT AT H
forr swa F1a9 A1 gFAT w0 f 77
G U O o e I A R
FIATE RAT Fa1 @9 T9F T /X
g @ F A ANF A IO 74
# W & WTEA AT AT IA T 4T
TEE, A9 FT FAEHET EO0 AT
AEHT Agd WEAE F AT FgAT qEAl
tfrfmariad g9 ¥ Fwar maq
AT TR 4 aul ® o i faemman
TEH FUT BT A AT AU ST IAHT AV
7z faw € @ w7 a9 I |
are Y 7 AW & qTAA A | A At %
AT & WA 1 T T § Hagw_a
gt T WX g F WA 97 S
WIS & AT AR HAgEAT T
T a7 ¥ TSl § 0 wagew g
@Y | g Sfaar 4 | F oA aear g
fr ovde ¥ &w F  UF oF Gmfew
Va7 8, € AT Fl Faad w71 wiE-
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[=rr Taeft #aw fag ]
FTE WL AW F AWM AW
& mft wwats F omwew wfiewr
77 ¥ dfrw wmE § A7 A e
AUATT T ZEATAS & AL TEATAS FATIT
FfT & | AT A7 AATEAT FAT WY AT
i Zzwm 71 e ardl sgae fomr-fae
g1 sroefT, faame g1 sty | 2o a9t
A% FAT F ATHL AN TO T G,
# 395 wigs 9w F I FO
FgAT FA AEAT, A5 AIE A A
L

st wel A W - T S |

st Taet e fag < A AT wE T
g wreT oY, uF A & & F7 @ g A
AT AT FEAT AT |

a1 2w FT ATET 1967 F AW AT
# &1 fr e & qu & wa mee
& Fwa g A Afadt ¥,
AT ft @ OF  ATT A ot | A
& T FT 0F ARG 97 5 w0 F g
o ® wrf uw arEl gy A
Y & o A FF S WA o W
AT FAT T TE | GAF! T E qTHT
wiwfare 9=0 9¢ AT @iy gro W
Aatee wifgar o< faia 1967 & 7
AT F ag B T 1 F1 747 97 FF
1967 F 99 § AR aewmd 397
H1 SATAAT & HC 0T Fi9 7 A2y =4t
F1 @A fa ar fF s wow fagrat
w1 AT 7 20 M g FT F qewifae
ATTHT THAT H AT T OF TIHIGATC
fraz 51 97 fr s o1 fawe &
o0 3% AT AT et ) e w7 A
%E AT L ACH TS T, ACF AT
FTHA ATE ATH | NAT AHAH & T A
7 o oifedi F W@ aeARs i ey
T2 faar | 1967 ¥ qma F g fagre
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oY AgET /AT AT Vv ar 399 K agy
SATAT AEATE AT | AW qEAET 2 R
Iqq § Faar a1 fF aqa F qrs vad
i f Sf et SR A e
urrfrer & gerferdt ew g W9 | g e
FA o Fgfees FuEtd &, Tt 3w {9
HYT qHE TG & | FE AT HeqfEx
qri & 9TE Fgd 4 fF AT W A
W A STl Ft gEe T ar gw e
W § AR AT A, 7HIA AT A
arfee =8 g fF waadt angafis
& | EHTIT ST g 9T 97 49, AL
FZ o7 o o1 &, fF gasy fHaar
gresErfas & 59 Surar avEaE ar
Frrw &1 gt @rog 1 dmg A
fage® wret & wrar g fagre &
gz ¥ M @ 2 g ¥
HH 9%, 1952 & #1997 3@, 1957
F Ay 0% T, 1962 F WiE 0% AT
fe weTees o & qaaal w1 HHT
Y H7 F 77 Fa7 5@y a1 fF ger
AT UF W AATETAT A2€ ATL qTH
A 9T FEA TE , qAT W FA
A af w0, ggd afear g
ATHA T AT AT A qARe ol
o | T AreAETiaRar #1 wgT 41w
gt qF FET A AATE | A& AT
QAT T g4 g, A O §9 F
wTEAT ®1 FwEAr 947 5 ey e
Ao & ITH AW H Argera a8
2 A1 3% faf gArr WaAT4 Y 4r
fe geqfred & o swrar G
Fiia § T frad 20 99) a6 F 17 5
FTAT I g AT Hqq I gvAT F
o g g EIT AT W
St T F el A A wE &

SHR1 BHUPESH GUPTA; You will
not call us anti-national after what you
have said.
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it Yaeft e Fg : # Ao v @

£ | (Interruption) I was clarifying.

Wad ! o) e oy
o Fe ad Wl Jee z (R
- & LS oK g &l
{[Fvwitae (Wt wEaT wa w )
g =17 T8 AEa & afes w5 o§9
Fgar € 1]
- =it taet wwa fag o @i 77 #EA
T qAET TE § | WAL A HOIST HT
foray sra a1 Iad Y 7ET oA
FTie g wite food @rg a0t 7 a7 ¥
IAET FEAT § T gEAT & afear
FATEN FON FWTT FAHIT SH AT T
weal ¥ for &, mifiery & ged ¥ fear
21 EA AT A F THIT GHATT
27T H1 2 A7 | A FATL 2 T Fo
FE T AT FEAT E ) FANT GEE W
15 TR 1947 $T 41 A d7@% U
fegeet o <Y & 1 wae samar wAE
FH T O aFAT € ! wed e
R, TALFAT AT BT A ® FAw
v & g e wean et
i @t o & ford st e et
ot AR wwEw ¢ s o wiEt |§
FAT T AT [T AET A W e
FrawTd wrad e oar T
woAT % g e, g ver w
ST A ATHAET T B FE AT A
agwa ® foarm S s w0 weuwa
# e foo | Fewid guad AT 19
AT qE & T Wi AWE aed
s an ot 72 3 9 5 wfex
WIS ACHTL Al 37 GAgLe qroaw
o1 ff ag sTF< U T AT A AT
qeg e aEl w awdl g7 afew IT A
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FTL] B AT Ao FTHFT AT FETAAT)
27 gfram +F e, darT # A, Fw
# FaT, 397 930 9 Fay, fagre 7 @
o frr g & @i & arowTdl B w9
a8t frr o v 3w et # faad
§ W97 & U2 % geEn fear oA e
AT ATET FY AATT FHA AT | TTICET
forer wwa wE 477, 97 T °, 487 FT
FLAFE | K I awEe ¥ T8 A
ST A AEA (Time bell rings,)
IS G E I ko A
gidr @, ¥} T wwHIC wH
T, Fww W T} AR T IAF B
uF & g we e a7y fedt d aee
¥ TR T {4t @ 1 A e #
dfo dlo e &1 FI[AA GLHIT
FAT a7 W 918 T T AAT g w4
@I

st wola WA AT AT AT
Eak EER s

w5t Yt wra fag : IEEr WA
T TRGT 17 781 £ A wu fewae
HAGT A1 F7 A7 FLAT & | T AG
FOAT ! _FH AT T E Gz A ot fow-
FI E AT T AQAST W T T
o A |

FTEATERR (o1 AEAT G @)
oF WUET T4 £ A

off Yot wvw Tag @ 4 @Er wv
TZE | AT gW A4 4 37 [Ty F1
ALY A (FU7 T W iowq 7@ 1Y
gewrd &1 (oo & o fegqrs
FUAG T4 3T AT AT TE-AS0 AF
of, AT w7 34T I A i T
atcFma S WA o [Thaww
ZFF WY qT FAT T OHTH
fedqne 21 @ 2, a1 fF uw
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[a7 Tast #1e 2]
eiferw gaae 4 =T qr, #
FAF AT A5 a6, K G@r IAA AT
AR A aT IHE AAWT HqIE
ol fawgw T A ogar 2 A
gqEd g v M7 &1 @@ & [®
TIE F9 TET S

St B WP HT FT UHo THo
dre Fdr e maT g |

oft et wra fog : 5w & 9w A
ERT B, ST we # F250 &1 HE
2. T8 § uF w9 ggar g A1 718
g4 A § |

A Fa g Isar & e feen
s &1 S T & R s O e
T & folt FAREY aaedt W | A
st T | A & ol FA s s
FIAF a9 &, FHET a4 ¥ a8 59
ar wEE | T e A g
o A F1 qEEAT gRT | st
T & fad, faem Fam a9, w7
ot WiEEtage § 9w afaew A
gl T OIWEES F owmg m]
W TIEA T @, &7 A § AT qAT
gria- frvw g &, Fm
WP, A H T g =,
AT T2 | §9 W% fEe § 19 §—
W GET g A A A A
F g Wt TNl §T geEew  gar
T S ! d@fqar ey A @ wwe
WIT FE AT T T F6 A EH
E & FAT FATR FY ST AGY TEAT |
(Time bell Tings.) # 81z ¥ woTey
FATE | FET TE TAT &0 TAFG I,
fir g & 2 et fawewr @ 2 St
fE # & grite g # 9 g o
frew aft 2) Tor @ foEw Fere
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afes, #a7  wWw wegfree mizar &
afem 2 ardl faeewr T ag @ §
i T T A e
arar # #ifs a Zw @ § fegem
#1 Tt § faw At & gsfafat
FT G991 @ fear wmar 2, fedgee
W & faq e0d @« f&d o E
T ® eiEar W fward & fd
fareew 3@ a7 %% mifeAt v 3Ar W@ m
ot fo 39 ok o maa & | gafad 72
@ efaat #1 @ § o
21 g1 wfrat vEAT arar g fraqr 9@,
T fomedy 1 Sz, i feft w1 ST
T T FAae | favaw w1 2 arew
qrEdt & faww & qanfiw, w4 F
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"li order is injustice, disorder is the
beginning of justice.”

firwet 2 0 @t & ST T AEAEEAT
W AW A WA AT AT AT
TG AE W AT T SrEaT
FoEam g | fred 20 99 § FEY
FORTY A T K a9 qW A S
T SEEeaT GAT T 4 THF
dfaT A7 WO " HOT AT T A
TErE R qAg W 3 fee fA
qEATE I T A A FAT AT AL
TR FT FTHTL 4, qfaE A aL AR
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"Out of chaos, a
dancing star of revolution wiH come."

SHRI ARJUN ARORA: Mr. Vice-
Chairman, I rise to oppose this Resolution.
The Mover, my friend, Shri Khaitan, is
worried about what he calls administrative
instability in some of the States after the
elections. This sort of instability was bound to
come one day or the other. So far, we had the
fortune that one Party had its Government in
almost all parts of the country, with the excep-
tion and repeated exception of Kerala and
once or twice of Orissa. The system of one
Party having its Gov- ernment at the Centre
and in all the States was bound to be a
temporary phenomenon and because of
various political, economic and social factors,
a sort of mosaic had to emerge. That should
not mean any instability and that should not
cause concern to anybody. The process of
change had to take place and I welcome ihe
process of change. But I do not welcome the
fact that in many States, with the notable
exception of Madras, the change has come
about because of opportunistic alliances be--
ween incompatible Parties and as a result of
unprincipled combinations, eleading to
Samyukta Vidhayat Dal Governments in
several States. If there is any instability, it is
due to the fact that some of the political
Parties, from which better was expected,
accepted Dr. Lohia's philosophy of non-
Congressism. On that negative basis they
formed alliances which were, to say the least,
unprincipled and opportunistic. They could
not be stable and the people in the country
have seen that they were not stable

[3 MAY 1968]

Provisions relating 1056
form of Govt, in
States

5t g wam (fazie)
faely Affeg g e Y 2

gfaz

oft wopw worey - fwdr 7 o LA
AT AR ORAT | w2 B S
WA wEAAg |

These alliances had to break and they have
broken. The people at large have learnt that
the non-Congressism of Dr. Lohia and anti-
communism of Mr. Abid Ali, and in fact any
negative philosophy, is not good for the
country. This lesson had to be learnt by our
people. If our people have learnt it in one
year or less than one year, we should
congratulate our people because it is a sign of
the political maturity of the Indiar people. In
any other country perhaps this process would
have 1 een longer. These alliances had to fail
and they have failed.

What we need today is not a change in our
Constitution. What we need today is not a
change in our system of Government. What
we need today is not a parliamentary
committee or a committee of experts to go
into the revision of our Constitution. What we
need today i; that some political Parties
should learn the lesson the normal lession,
that opportunistic alliances are not in the
interests of our country. Each political party
should try to convince th, people on the basis
of its own programme and till it has not
convinced a sufficiently large number of
people so as to come to power, it should rest
content with being in the Opposition. The
process will, of course, have to be long.
Defections have been , mentioned by a
number of speakers...

=it Jareft vy Vg : o Py
qrza q f7 FAOE X AH FETE

ot wotw wver o fasfE
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Some Members have mentioned defections
and I am glad they have done so. But for one
or two people who have tried to glorify
defections this afternoon, the people at large
in the country do not like defections, do not
like defectors and they consider defectors,
particularly by those defectors who became
Ministers and Chief Ministers after defection,
as immoral people. I do not think it is
necessary to make a law against defection.
There is, in fact, a considerable amount of
legal, constitutional and procedural difficulty
in enacting a law against defection. It may be
struck down by the Supreme Court, but even
if it was constitutionally and legally possible,
I will not be in favour of it. A democratic
system of Government thrives on the basis of
the consciousness of the people. Let us create
consciousness amongst the Indian people
against defectors. Let us create public opinion
which will force people to resign from the
Legislature, in case they resign from the Party,
on whos, ticket they were elected. Demoracy
should rely less on laws and stringent laws
and more on public opinion. Let us create that.
The Indian National Cungress, in setting up
candidates in Haryana, has given a very good
examp-e for others to follow. No defectors
w?re given the Congress ticket for contesting
Assembly seats in Haryana..

S T qo qEw
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I urge upon all the political parties to follow
the example of the Congress in the matter of
the mid-term election in Haryana and if all
political Parties declare that they will not give
their tickets to defectors for at least six years..

[RAJYA SABHA.]
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SHRI ARJUN ARORA: Let all political
Parties decide that they wiH. not give their
tickets, their Party banner, for exploitation, to
any defectors for six years and the political
climate in the country will improve. There is a
suggestion, rather panicky suggestion that
because there have been some defections we
should do away with the State Assemblies.
Then there is the panicky suggestion that
instead of the parliamentary system of
Government the Cabinet system of
Government, we should take to the American
or the Presidential system of Government. I
personally feel that the present system of
Cabinet responsibility to Parliament and
Legislature is the most democratic system, and
the Founding Fathers of our Constitution were
right in adopting it. Let us not give up that
system merely because 1967 has been a bad
year for the country. Let us persist with the
system which we have so wisely adopted.
There are many dangers in the Presidential
system too which people do not realise. A
Cabinet system of Govern-meni is much more
responsive to-people than a Presidential
system can be.

My friend, Mr. Parthasarathy, is very anious
for a strong Centre. | personally feel that this
talk of a strong Centre will only make the
Centre weaker. State Governments are
anxious for greater autonomy. If friends like
Mr. Parthasarathy repeatedly talk of a strong
Centre, they
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wiH only encourage various parties which are
only State parties, and which do not expect to
become all-India parties, to clamour for
greater and greater autonomy. This talk of a
stronger Centre is most inopportune and
unwise.

Another alarming thing which Mr.
Parthasarathy said and with which I strongly
disagree is his suggestion that there should be
qualifications for franchise Mr. Parthasarthy
pleaded for certain qualifications for being a
Member of Parliament—and to my greatest
alarm—he mentioned property qualifications.
He is wedded to democracy more than I am.
He at least shouts more for democracy than I
do. But today he was advocating, what in
political terms is called, plutocracy. Adult
franchise implies the right of every voter be-
yond a certain age to contest "or Parliament
and State Legislature. This is a democratic
right which nobody should try to take away.
There can of course be no justification for
limiting the franchise or limiting the
membership of Parliament to these possessing
property qualification.

SHRI BALACHANDRA MENON
(Kerala): For those who have too
much property it must be the other

way.

SHRI ARJUN ARORA: I stand between
Mr. Balachandra Menon and  Mr.
Parthasarathy. Even in the case of people
having too much property I would encourage
them to spend some of their property in
seeking elections so that there may be better
distribution of wealth or at least some
circulation of money.

Mr. Devi Singh is extremely nervous
because his party has lost two seats in what
was considered a strong hold of the Swatantra
Party. He was imputing all sorts of motives
and telling us all sorts of stories about what
Mr. Sukhadia did or did not do. There is
another version to what has
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happened in Rajasthan. The Swatantra
Mabharani has lost much ofher glamour.
That is why her party has lost in Rajasthan.

My friend, Mr. Pitamber Das, was alarmed
at mid-term elections in U.P. and one of the
rather funny reasons of his was that
expenditure was involved and, particularly in
the case of U.P., large-scale expenditure
would be involved because more than 4 crore
voters would have to go to polls. I personally
feel mid-term elections are a panacea against
political opportunism. Mid-term elections are
the way out of political instability which
seems to cause all of us some worry. Mid-
term elections give the people, the voter, an
opportunity to have a say in our affairs. It
gives the people an opportunity again and
again to save the destiny of the country and
give a stable Government. Mid-term elections
should be persisted with till we have stable
Governments in various States.

With these words I oppose the resolution.

SHRI BHUPESH GUPTA: Mr. Vice
Chairman, I naturally rise to oppose this
preposteroug resolution brought before the
House by the Calcutta millionaire and
esteemed friend, Mr. Khaitan. I was wondering
what was the inspiration for this kind of a
resolution which seeks to substitute the present
parliamentary system by the Presidential
system. It is not also accidental that thig
suggestion has  found immediate response,
positive response from the Swatantra Party.
Now I would invite your attention to a speech
made by Shri J. R. D. Tata to the 60th Annual
General Meeting of the Indian Merchants
Chamber, Bombay on February 20th this year,
and if you go through the speech you will find
that Mr. J. R. D. Tata does not confine himself
to only the economics of a particular concern
or economics generally but deals with some
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fundamental, basic political questions.
This is what he said—I must say that he
was referring to the situation after the
Fourth General Election—he says:

"Can we afford such a risk and what
will be the fate of our hundreds of
millions of hungry and by then angry
people if we do and the gamble fails?
Is that not the very situation that our
Communist friends are planning and
working for and which will create for
them the opportunity to realise their
dream of capturing power by force?

What then i the alternative? Might it
not be a Presidential system of federal
Government in which a Chief
Executive at the Centre and executive
Governors in the States are elected for
a term of years during which they are
irremovable and free to govern through
Cabinets of experts appointed by them
and who may but need not include
professional politicians? There can be
many variations of such a system,
many ways of electing President and
Governors, but its main characteristics,
. however, are stability on the one hand
and expert management of affairs on
the other. The executives of such
Government will not as in the British
system be directly responsible to
Parliament in  their day-to-day
management of a country's affairs and
constantly vulnerable to political
skullduggery but would be subject to
constant and vigilant scrutiny by
Parliament which of course must
remain the only body entrusted with
law-making."

*Then he went on:

"What in practice should we do? 1
suggest that the first step should be the
appointment by Parliament of a high
power Commsision to undertake a
comprehensive study of

[ RAJYA SABEA ]
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the problem and to recommend such
revision of our Constitution as will
ensure the attainment of the desired
objective. The Commission should
consist of outstanding experts in the
fields of politics, law, education,
science and other prob-fessions."

Here is the echo of Mr. J. R. D. Tata in
the shape of a Resolution brought before
this Hous, by one of his blood-brothers
and a multi-millionaire from Calcutta.
No one . ..

SHRI ARJUN ARORA: No, no, h, is
not so rich. I think.

SHRI BHUPESH GUPTA: I do not
know. Th, speech he read out, I do not
know who prepared that. Now, let us
deal with .

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): The presumption
is that the Member has himself prepared
it.

SHRI BHUPESH GUPTA: Pre-
sumption is nothing. Th, presumption is
that Mr. Tata's secretary may have
written it also.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): No, no.

SHRI BHUPESH GUPTA: Pre-
sumption depends upon the individual. I
may not do, you may not do. But we are
not concerned with the presumption for
the moment.

-Now, here, Mr. Vice-Chairman, I
wculd have ignored this thing were it not
for the fact that the reactionary Press in
the country, som, multimillionaires like
Mr. Tata and some politicians have
begun to raise very serious questions
about th, utility of the parliamentary
system. Ever since the Fourth General
Election, they have been demanding that
there should b, a change in the system
and that we should go in for the Presi-
dential system. There is * campaign.
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going pri. The more the parliamentary
system is put to disrepute hy the ruling
Congress Party here by corruption, by black
money, by bribery and by the subversion of
the Constitution, by those whos, job is to
defend th, Constitution, the greater iy th,
demand not for remedies in a democratic
direction but for the annulment of the system
and its replacement by a Presidential system.
Reaction aims its strategy against the people,
against democracy, for establishing a full-
fledged rule of the monopolists. It is
significant that this kind of demand is being
sympathetically viewed in the United States
of America because som, of their paper, have
also suggested that India is not suitable for
the parliamentary system, that something
like th, Presidential system should replace
the present system.

Now, I  give the genesis of this
Resolution in order to understand its tru.
character. I am all the more worried
because I know it for a fact that Mr. J. R. D.
Tata and Mr. Birla have made it known
privately  to their close friends that if they
want to bring about defections from the left
parties or anybody else in the Opposition,
they would b, prepared to finance such
defections. They have made it also known
that in order to keep th, left "d democratic
forces at bay or at least to prevent them
from going ahead, they would be prepared to
support coalition governments which
would exclude such parties as ar, dedicated to
the cause of th, working people. In this
connection, naturally, they rais, th, bogey of
anti-Communism in order to divide the
Communists from other' non-Communist
democrats so that they ar, ™ * better
position, namely the monopolists and
their friends, because they know that once
they can disrupt the unity between the
Communists and other democrats, thos, de-
mocrats who are non-Communists would
be much mor, vulnerable to the pressure of
th, monopolists and

320 RS—7.
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the reactionaries as indeed it has bee* the
experience of many countries.

Therefore, in the final analysis, it is an
attempt, a manoeuvre directed against th,
country's entir, democratic movement and
certainly it is not one which i directed
against the Communists alone. That one must
remember.

Now, instability ha, arisen. Why this
instability has arisen, let us be clear about it.
Th, monolith of Congres, power has
collapsed morally, it has lost it; base.
Politically, it has been divided into a number of
States. An attempt was mad, by the
Congress rulers to revive their government,
to restore the Congress rule, by methods of
engineered defections, defections by
inducement of ali kinds. by corruption and
other methods.  In West Bengal, it  has
been tried. In Bihar, it has been tried.
In U.P. it wa, attempted at. ' In Punjab, it is in
progress. What has happened? Now,
nobody  bothers much about the Hyderabad
Resolution even in th, ruling party because even
though they feel that they may succeed for th,
time being in toppling the non-Congress
popular Governments by corrupt practices
and above ali by th, abuse of constitutional po-
wer and authority by applying  the office of
th, Governor to serve their partisan ends and by
flouting constitutional principles and so on,
they realise that even so, it is not possible to
come back to power  again either directly or
by putting up puppets in order "to rule by
proxy or through their puppets. In West Bengal,
that experiment has failed; in Bihar that
experiment has not  only failed but prominent
and top-ranking Congressmen lik, Shri
Binodanand Jha and Shri Bhola Paswan Shastri
have come out of the Congress. One of them,
Shri Bhola Paswan Shastri, is leading a non-
Congress popular Government in the
State. Now, what remains in th, Congres;
today is the carcass of the old Congress; it
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has been despised by the people, despised all
along. In UP, an attempt was made to give a
little time to Shri C. B. Gupta by suspending
the Assembly so that he could utilise the
opportunity to win over some people or buy
some votes and do other things. When he
went to deliver the goods, the Presidential
Proclamation became promulgated, a, we
know. In Punjab, th, experiment is going on.
But there also, you see the Congress is losing
face every day; internal quarrels of th,
Congress are growing. Recently, elections
took place to the Punjab Vidhan Parishad
from the teachers' constituency, the graduates'
constituency, the local self-government, the
local bodies', constituency. Out of th, seven
seats, the Congress won only on, seat and in
the graduates' constituency which is supposed
to be very enlightened and which should be
qualified for voting mor, than the others,
according to Shri Parthasarathy, the Congress
candidate got only 55 votes. Therefore, this
experiment has failed. (Interruptions) Now, I
agree that thare is still no stability. The reason
for this is that an alternative to the Congress
at th, national level has "°t yet emerged. I
frankly admit this thing. At th, State level it
ha; emerged in some States. But at the
national, all-India level, it has not emerged.
The alternative to the Congress at the national
level, in our view, is not merely a collection
of a number of non-Congress parties; th,
alternative to the Congres; at the national
level, in our view, must be a united front of
the left and democratic parties. We want a left
and democratic alternative to the Congress,
not any alternative to th, Congress. Although
it is , historic necessity, the Congress must be
pushed out of power for the sake of the
country, and [ entirely agree with the
quotation that wag referred to by my friend of
the Socialist Party that in som, caseg disorder
is the beginning of order. I say that
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disorder is welcome inasmuch as it pulls
down all that i corrupt, all that is rotten, all
that ig decrepit and all that is anti-national and
anti-democratic. And it is encouraging that it
promotes other causes. | would, therefore, lik,
that alternative to be crealed.

The question has been raised as to why we
are in th, coalition Governments in the
various States with the Swatantra Party and
the Jana Sangh. I m£ .k, it abundantly clear on
behalf of my party that as far as the Centre is
concerned, we do not envisage a coalition
Government consisting of the Communists on
the on, hand and the Swatantra Party or the
Jana Sangh on the other. W, will have nothing
to do with a coalition of that type he,, because
big policy issues will b, involved, foreign an®
na-tion.-il, very fundamental issues will be
involved. Obviously, we cannot foresee or
envisage a situation wheh these parties,
undoubtedly incompatible— we ar, proud of
their incompatibility —can go together in a
coalition Government. Therefore, we agree
with our S.S.P, friends because they think that
ali of us can get together. Here I say it is not
possible at the Centre. You may do it in
municipalities. You may do it at th, State
level also. But here at the Centre it is not a
question of administrative power, it is
question of keeping hold of the State power
when we shall be called upon to do so many
things and to meet so many situations with
conflicting demands ...

. SHRI K. S. CHAVDA (Gujarat): What
about municipal elections in Kerala?

SHRI BHUPESH GUPTA: . . . Naturally
class battles will develop between the forces
of progress and th, forces of reaction,
between the working people on the one hand
and the exploiting classes on the other,
especially th, monopolists, big landlords.
Naturally, th, Central Gov-
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ernment will depend upon the States to utilise
the State power, to exercise the State power
with a view to strengthening the democratic
position of the masses, weakening the
position of the imperialists and monopolists in
this country as well, as other parasites lik, big
landlords. Here, therefore, ther, is no meeting
ground whatsoever; there is a conflict bet-
ween the partie; of the right and tha left
parties on the other. (Time bell rings) No, no.
Not yet.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Fifteen
minutes each and you have already

taken 17 minutes.

SHRI BHUPESH GUPTA: I am finishing.
Therefore, itis not enough to say that we want
a programme-orientated Government, not
power-orientated, a, Mr. Madhu Limaye said.
We want "power as well as programme. But
in order to get at the power at the Centre we
need a programme. We require mas;
movement, mass struggle in th, country,
workers struggle, general strikes. Unless we
do these things it is not easy to capture power
at the Centre. For them it is a battle of
survival. If we develop such mass united
action with leftist parties alone, can it be
possible for us to bring about an internal crisis
within their party here so that defections may
also tak. place? This will be a secondary
factor. But Mr. Vice-Chairman, we want to

come to power, not by gaining the possible
defections, but by united mass action all over
the country leading to political action of the
working people all over the land.

Many other things have been said. I think
the Constitution should be amended -to give
mor, power to the States and mak, the
Parliamentary system valid there because that
is Jfce source of power and the Centre should
be a real federal Centre, not a unitary centre,
in fact federal and not federal in pretension.
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There should be abolition of all th« Upper
Houses. I think they are * Parliamentary
anachronism. I know I shall be abolishing
myself an”® I am ready to be abolished. I do
not think that the Upper Houses should con-
tinue. They have become a living example of
corruption and other things. People spend
millions of rupees to get into the Upper
Houses.

SHRI K. S. CHAVDA: Do you include
Rajya Sabha also?

SHRI BHUPESH GUPTA: Yes. I include
myself also here. I wiH abolish myself along
with you. It is not a question of you and I. We
shall b, passing away. W, are not immortals
but India will live, institutions will live. I,
therefore, think that Upper Houses have
become utterly useless. I demand that they be
abolished because people come here without
any party support with the Congress selling

seats to millionnaires and Multi-
millionnaries.
Besides, Upper Houses are *" *™" chronism.

In a democratic system of that kind TOU can
have a House of nationalities and linguistic
groups. I can understand that. Bui these upper
Houses should go.

SHRI ARJUN ARORA:. You should set
an example by resigning your seat if you
think that this House is not usefu] and is not
in the interest of the country. He may set an
example by resigning his seat.

SHRI BHUPESH GUPTA: Since you are
there, Mr. Arjun Arora, why' should I resign?
If they go to hell I will go there too. I am ,
policeman here to arrest, shall I say—well, I
would not say anything now.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN)": We do not want any
policeman in Assemblies.
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SHRI BHUPESH GUPTA: Political
policemen. (Time bell rings) Mi. Vice-
Chairman, I shall charge them
everywhere. I want to get my country
and my people rid of these People as fo,
as Upper Houses are concerned.

I accept defections. Whether it is right
or wrong is debatable. I think defections
are good in some cases or vice-versa. Let
there be a provision that after a defection
if 30 per cent, of the' electorate of that
constituency demands that there should
be recall, there should be recall
proceedings. Opinion should be taken of
the entire constituency as to whether the
man should vacate his seat or not. (Time
bell rings) I am finishing.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): The, are some
new Members also.

SHRI BHUPESH GUPTA; I am very
quickly finishing. As far as the siz. of the
Council of Ministers is concerned, you
should restrict it so that they are not more
than 10 per cent. The Council of
Ministers should not include more than
10 per cent, of the Members of Lok
Sabha or th, Assemblies, subject to the
maximum of 30. In no case it should be
more than 30. Ten percent, or 30,
whichever is less should be there. Then
Parliamentary Secretaries, because they
draw emoluments, should b, counted
within that category of 30. Mr. Vice-
Chairman, that restriction we can put
very easily.

As far as big money is concerned, I
think we should take certain steps to
prevent big money from trespassing into
politics in a big way.

SHRI K. S. CHAVDA;. You are a
socialist. Give time to som. new
Members also.

SHR1 BHUPESH GUPTA: Do not
appeal in the name of new Members, Do
not embarrass me.
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W, hav, suggested before the so-called
Committee on defections that steps along
these lines could be taken. And, finally
befor, I sit down .

SHRI ARJUN ARORA: You continue
for two more minutes.

SHRI BHUPESH GUPTA; I am
finishing. We want a strong democracy.
Now there is the slogan for a strong
Centr© for usurping more autocratic
powers. The Centre can only be worth if
it is based on foundations of democracy
which means the States should have
larger  autonomy, politically and
economically, in every sphere. The
Centre should have "y restricted power
concerning the national policy.

The institution of Governor should be
abolished. The President should be made
clearly a Constitutional, ceremonial head.
Burecaucracy at the Centre should be
disorganised. I think we should free our
country from the octopus grip of the
I.C.S, and I.A.S, ridden bureaucracy
which is incompetent, which is corrupt,
which has no imagination, no sympathy
for the masses. Therefore, I think what
we need is a process of democratisation.

We should need amendment of our
Constitution with a view to strengthening
democracy, giving more rights to our
people, curtailing the powers of the
autocratic elements at the Centre and also
bridling the present bureaucracy and
generally setting our institutions on well-
defined democratic foundation in which
the masses and the peopl, will take part.

Finally, Mr. Vice-Chairman, Sir, Mr.
Khaitan has don, a good job, I believe,
from th, point of view of Tata. Since he
belongs to th, Congress Party he would
be well-advised to withdraw thi
Resolution because the Congress so far
as we know, has not come to the
conclusion that what Mr. Tata says is the
Party line.
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Parthasarathy, I am told, is being

named for admission into the Government.
But one thing is clear. What Mr. Parthasarthy
has said, after that he should never be includ-
ed in the Council of Ministers.

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN): No,, there are two Messages.
And there are some new Member, anxious to
speak. If the House can sit for half an hour,
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an
"I am directed to inform Rajya Sabha
that Lok Sabha, at its sitting held on
Friday, the 3rd May, 1968, adopted th,
following motion in regard t, th, Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill, 1967: —

"That this House do recommend to
Rajya Sabha that Rajya Sabha do appoint a
member

because Mr. Bhupesh Gupta has taken mor,
time, they can also take part. I am in the
hands of the House. What is th, opinion of the
House? Shall we continue?

(No hon. Member dissented.)

5P.M.

MESSAGES FROM THE LOK
SABHA

. THE PuBLIC PROVIDENT FUND BILL, 1968.

of Rajya Sabha to the Joint
Committee on the Bill to provide for the
inclusion in, and the exclusion from, th,
lists of Scheduled Castes and Scheduled
Tribes, of certain castes and tribes, for the
readjustment of representation, and
redelimitation of parliamentary and
assembly constituencies in so far.as such
readjustment and  redelimitation  are
necessitated by such inclusion or exclusion
and for matters connected there with, in the
vacancy caused by the ™" signation of
Shri D. Sanjivayya from the membership
of the said Joint Committee and do commu-
nicate to this House the name of the member
so appointed by Rajya Sabha to the Joint

House the following messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha: —

1. APPOINTMENT OF A MEMBER TO THE
JOINT COMMITTEE ON THE SCHEDULED
CASTES AND SCHEDULED TRIBES ORDERS
(AMENDMENT) BILL, 1967

SECRETARY: Sir I have to report to th,

@

"In accordance with the provisions of
Rule 96 of the Rule; of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Public
Provident Fund Bill, 1968, a; passed by
Lok Sabha at its sitting held on the 2nd
May, 1968."

Sir, I lay the Bill on the Table.

Committee."

I am to request that the concurrence of
Rajya Sabha in the said motion, and also the
nam, of the member of Rajya Sabha
appointed to the Joint Committee, may be
communicated to this House."

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now there are seven members.
I would request them to confine themselves to
five minutes.

DESOLUTION REGARDING AP-
POINTMENT OF A COMMITTEE TO
REVIEW CONSTITUTIONAL
PROVISIONS RELATING TO FORM OF
GOVERNMENT IN STATED—continued.
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